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. The brief Tacts of the case are that the applicant

jeained  as Medical Officer(Unani) on mmntlly basis und&r

‘GHZ, Delhi on 1.1.87. #According to the applican

CRPRN L o e SR SN VU SV Lt
HZSTVLC@as W& & non regu lLarised insplite o phe fact CN&ET

wmre wWere olear V&CKﬁCi@ﬂ in OGBS, Delhi and  the
applicant fulfilled all the reguisite qualifications o

the =sald post. The applicant filed & Writ et ition

sefare Hon'ble Delhi High Court and pursuant to  the

direction  of  ths Hon’ble High Court, the raespondents

oo sont 4% e oo o

T oemcny } e UV BV PO | Y N vy i 03 e
PN SE B E S an order dated L0102 bl ™ c:'w' A0S S&TWLoe O

regular basis o woe.f. 1%.1.2000. It is allegsesd by ths

applicant that he submitted & representatiocn  on 11th
Januairy, 2001 requesting the respondents to regularise
g ad-hoc  ssrvice w.e.f.  1.1.87 and to give him  time
bound  promotion as Senior Medical DFficsr(Unani) w.e.f.

o~ fon oo e bt () i ere B3 1 N [N Ve oy e Lo dre e e
d an UMO wWoelT. L.L1.27. In pursdancs To the

W

rey N G o 2t Nt bt A rS el e Sde o A N B 7 A #re oy 4
soplicant & PR tation on 11.1.2001., the resnnondents
threstansd  him  to withdiraw the said representation  or

Fane  the The applicant  made  another

e Tl [Tk iery et IOV b e " O
on Sth February, ZOCL whersin he  broughl

this threat of transfer to the notice of respondent No. 1.

nig toe  the applicant, the transfer is malsfide

i S e b [ [P o o2 e E U A . o g g 3 e
WL IR heRsTST ] done with & wiaew o harass him aid b

sooommodets ong Or. AR, Quazi whoe is in CEH3, Caloutts
ard  has  recussted the respondents for his T
CEHE,  Delni. Apart  Trom this, anege D WES
transferred  From  COHMS, Delhi to CGHZ, Calcocutta and  Dr

:{ o 3 & R} 2’7 o I J ' or

av@iner, 1787
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